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(c) The Government have jssued
instructions for prompt investigation
of all cases of atrocities and their
quickest possible disposal by creating
special courts whenever necessary.

(d) The State Governmentg are
taking protective measures jn favour
of Scheduled Tribes by taking legal,
social and economic measures. These
include discontinuation of commercial
vending of liquor in tribal areas, pre-
vention of alienation of land and res-
toration of alienated land, regulating
money-lending and setting up of a co-
operative credit-cum-marketing struc-
lure.

Statement

Information about  Cases involying  Offences
against Scheduled Tribes reported During 1 078,
979 and 1980

MG o o
May)

1 2 3 4
Andhra Pradesh . 14 17 3
Bihar . . 182 200 27
Gujarat . . 254 75 29
Harvana
Himachal Pradesh
Karnataka . 37 64 1
Kerala . . 44 2% 11

Madhya Pradesh 1221 1373 290

Maharashtra . 325 115 44
Manipur | . 17

Orissa . . 36 16 6
Punjab

Rajasthan . 292 205 75
Tamil Nadu

Uttar Pradesh I

A 2 N.lslands . 4 1
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Dadra and Nagar

Haveli . . 17 2
Arunachal Pradesh 6 11 X
Goa, Daman and

Diu . . 1 bt .
Pondicherry . 1 .

2452 2107 487

— —

Information is Nil in respect of other
States/U.Ts.) .
Industries in Karnataka working
with Foreigm Assistance

6119. SHRI S. B. SIDNAL: Will +i=e
Minister of INDUSTRY be pleased to
state the names of industries and the
nature of production in the Karnataka
State, which are working with fore-
ign assistance technical and financial?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Lists giv-
ing details of the foreign collabora-
tion proposalgy approved by Govern-
ment are issued on a quarterly basis.
These lists, inter-alia, indicate the
name of Indian Company, the name of
foreign collaborator, the item ‘of
manufacture and whether the propo-
sal involves foreign capital participa-
tion. Copies of these lists upty 31-3--86M
are available in the Parliament Lib-
rary.

There is always a time gap between
the dates of foreign collaboration ap-
proval and fructification of the pro-
ject, Detailg regarding industries ac-
tually working in Karnataka with
foreign collaboration are not available
in the Secretariat for Industrial .Ap-
provals.

Recruitment of DIG from Deputation-
ists from IPS
6120. PROF. NARAIN CHAND
PARASHAR: Will the Minister
HOME AFFAIRS be pleased tp stat

(a) whether Government have ge-
cided to recruit for 75 per cent of the
posts of Deputy Inspector Generals

in the BSF from the deputatianists
from the IPS; and
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(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir,

(b) Non-availability of BSF offi-
cers of the requisite experience and
”seniority for being posted as DIGs.

Trade Uniom Activities in J & K
banned for Defemce Employees

6121. SHRI DAYA RAM SHAYKA:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that trade
union activities such ag formation and
registration of trade wunions under
Trade Union Act 1926 have been
banned in J&K State in respect of
defence employees; and

(b) if so, what are the reasons for
banning the wnions and what alter-
native has been provided to the em-
ployees to represent grievances?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
C. P. N. SINGH): (a) Yes, Sir.

(b) Under SRO 17-E, dated the 5th
September, 1977 and SRO 5-E, dated
the 17th March, 1978, issued under
Army Act ang Air Force Act, the em-
ployees engaged in Defence Installa-
tions in Jammy and Kashmir area,
among others, have been declared to
be on active service and as such there
are restrictions on their participation
in trade wunion activities. This has
been done taking into account the
sensiliveness of the area from the
Defence point of view. However, Wel-
fare Committee have been set up for
providing civilian employees to wveti-
late their grievances before the Officer
Commanding/Head of the Establish-
ment for seeking redress.
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Production, demand ang import eof
Generating Sets .

6128. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether indigenous production
of generating sets js sufficient to meet
domestic demand indicating the pro-
duction of generating sets and the
present demand thereof;





